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- Heard counsel ap‘pearin‘g:o;:b;th '.;s}xides.,‘
The apﬁ]icanfs éeek to file a single O.A'.- on tﬁg ground that they have common
grievance'.'at:xd are seeking common relief. In view of this, M.A. 415/2006 is allowed and
the appheants are permitted to file smgle 0.A. M.A.415/2006 is disposed of in the afore-

stated terr g, w:th no order as to costs. @.-.

_ _ VICE-CHAIRMAN
Heard counsel appeanng on both sides. Leamed counsel for the applicant states
that order was passed on 2 6.2005 to regularize the service of about 103 multipurpose
Khalasxs w:th eﬁ'ect ﬁ'om 1 4 1984 and that of 37 next senior-most multipurpose Khalasis
~ from L 4 1988 The gnevance of the applicants is that in spite of the said order, no action
i has been taken go far. 'ﬂus proposition has not been dxsputed by the counsel appearing for
the Respondents, who submxtted before us that since 140 persons are involved, it is bound

to take t:me ' %

an year has already elapsed from the impugned order dated 2.6.2005 and we are

 unable to understand as to how much more time the Respondents are required to take in
such matters. In dur;qpinion, the matter can be disposed of with direction to Reépondents

to take acﬁon on '(;rder dated 2.6.2003 with reference to the applicants and a8 others who

are covered under the said order, within a period of one month from the date of receipt of
the order.

The O.A. is disposed of in the afore-stated terms, with no order as to costs.

R




-

ﬁﬁ o f S| 06

/" 'The Respondents shall report compliance to this Tribunal after one month and the

matter be listed for that purpose only after 45 days from to-day. Otherwise the O.A. is

disposed of] LPA &ﬂ
_ maginm.) VICE-CHAIRMAN
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